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Anne-ftlAz-- |

COVERNMI]N'T OF JAMMU AND KASFTMIR

POLLUTION CON'|ROI, COMMITTEE,
DIVISIONAI- OFFICE _ KUI-GAM.

rurai I : pcckul gam777@gmail.com

Ec CDtA^')

rl
J(K

Regional Director,
J&K, PCC,
Rajbagh, Kashmir.

ffi
\IA}:J'
7CC

V-l,tt-
No. JKPCC/KUL/DO I25I II P A . P3 Dated. 81202s

?-C ,8'yr
Subject: - OA No. 1391/2024 News Item titled "Vishaw stream gasps for breath amid

mining pollution appearing in Greater Kashmir" dated 16.12.2024

Reference: - PCC/ROK/LS (NGTy 20251913-14 dt.2510812025

Sir,

Apropos to the above subject matter and reference, the updated stafus of 19

Minor Mineral Blocks is enclosed for kind perusal. At present mining operations in all

Minor Mineral Blocks (RBM) has been suspended w.e.f 01.07.2025 to 15.09.2025

due to monsoon.

Out of 19 Minor Mineral Blocks, 07 Minor mineral blocks have valid

Environmental Clearance and 12 Blocks have expired ECs as on date. River Bed

Mining in Nallatr Vishaw is not being properly regulated on scientific lines. This

unscientific, unsystematic and haphazard mining has resulted in forming of heaps

/mounds of river bed material with pits / trenches within the nallah which have altered

the river hydrology. Heaps of boulders raised within the mining blocks indicates that

lease holder are using JCBs for mining operation that has disturbed the natural flow of

water and change the shape and natural course of water besides altering the natural

substrate of river bed and thus creating unstable condition for the grow of aquatic

fauna. The formation of pits and heaps of boulders in the river bed is detrimental to

the health of river ecosystem.

\.
6"o' t*
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CopY to ,

Conclusion: Unscientific River bed mining practices by the lease holders are

leading to severe environmental degradation, long term ecological imbalance'

Immediate regulatory intervention and enforcement of sustainable mining guidelines

are necessary to mitigate these impacts and ensure responsible utilization of mineral

resoluces

Yours faithfull v

{*
F.A. V_X"--

Divisional Officer,
J.'-i
PCC. I

Kulgam

Member Secretary J&KPCC Jammu for information please'
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Name of PP Area CTO validitY StatusRBM Blocls

EC validi

Non operational since

2022 (EC expirel
30-Jul-21 Closed / Non-operationallvrs J & K Projects Corporation

Block-04, Nihama.

Dy.General Manager
JKPCC

4.22 H

20.03.2026Non-operational due to Moonsoon
KapilAggarwal- BlockNo - 07,

G-Ching e Adijan bridge U/S vashaw

Nallab

Kapil Aggarwal 9.91 H 0l-May-25

0.60 II l0-Jul-24Mushtaq ul Islam Block No - l0 ,

J-Ching Adijan bridge D/S vashaw nallah
Mushtaq ul Islam Non-operational due to Moonsoon 24.09.2025

5.00 H 08-Apr-26Hem Chand Singh, Block No - t 1,

K-Mirhama U/S Vashaw nallah
I'lem Chand Singh Non-operational due to Moonsoon 07.04.2026

4.46 H
Block No -

D/S Mirhama, Vashaw
allah

Shri Kimat i.al-
12, Shri Kimal Lal 28-Apr-24 do EC expire

fo)
t-t--
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/ 05.04.2026Karanvir Singh, Sai

Mines,
5.00 H 08-Apr-26 doSai Mines, Block No.- 13, M ChiUan

Aslhal Bridge UiS Vashaw nallah

EC expiredo
Shri Mangal Singh- Block No -t4,
N-Chillan Asthal Bridge U/S Vashaw

nallah

Shri Mangal Singh S/o

Om Prakash
4.26 H 20-Apr-24

EC expire4.22 H 2l-Apr-23 doBlock No - 15, Chilaan Asthal
Bridge Dorvnsteam Vishu Nallah

Amit Mahajan

EC expireAmit Mahajan 4.09 H 28-Apt-24
Kulgam BridgeBtolck No- 18,

Do$Tstrearn Vishu Nall

17 .04.2025 EC expirc3l -Jan-z5 doK}tursheed Ahmad Mir e.52 IIBtock No -19, Kulgam Kr.:lgam Bridge
D/S Vishaw Nallah

t.85 H 30-Jun-25

do

20.1L2025Abdul Rashid Bhat
BlockNo - 20,

U/S Vishaw Nalla-b

Brazloo Bridge

4.26 H
do

EC expireMushtaq ul tslam
M6hkq-Ul-lslarn- Block No - 22,
oear V Brazloo Bridge D/S Chingi Adijan

9.09 H t0-Nov-24 do EC expire (23.12.2024)
Mohamma,l 135s61 P3r-r-

U/S Vashaw nallah
lock No - 23, Ashmuji Bridge

Mohammad Yaseen

Parray

4.33 H 20-Apr-24 do EC expireShri Rahil Chowhary
Ashmu iBn U/S Vashaw nallah
Shri Rahil Choudiary -Block No - 24,

3t -04-2025
do

EC expire(09.05.25)Block No - 25, Ashmuji Y-Ashmuji
Bridge D/S Nalla Vishaw Kulgam-

Shabir Ahmad Sheikh

do
EC expire( 14.03.25)28-Feb-253.20 H

Block No - 26, Z Ashmuji K.hurshid
Anmad Mir, Kakapor4 Pulwama,Z-
Ashmu iBri

Khursheed Ahmad Mir

EC expire(24.05.25)I Mah vill U/S Vruhaw Nallah
Minor Mineral Block - Block No- 27, Shri Ghulam Mohammad

Pinchoo
5. t0 H 22-N{av-25

\^
/1't')

kv--

do

30-Apr-25 )

r .70 H

do

)
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Kapil Aggarwal, Mah Village down

stream, Block No - 28,

Mah villaee Vasharv nallah
Kapil Aggarwal 8.89 H l8-Mar-26

do
17.03.2026

Sai Mines, ,

30,

Block No -
Chawgam Bridge

D/S , Veith Vethri
Sh. Karanvir Singh 0.60 H 03-Jun-26

do
05.04.2026

Note: All RBM Blocks are closed./Non-operational due to Moonsoon Season. No. of blocks with Valid EC- 7

Without valid EC= l2

.-2 J\)
F.A

D,- -

-J"""-J".-1
<igp'',,, ?
\L511"-

C e--

)
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ffi\{lBr"
PCC

COVERNMENT OF JAMMU AND KASIIMIR
POLLUTION CONTROL COMMITTEE,

DIVISIONAL OI?FICE _ KULGAM.
mail: pcckuleamTTT@gmai l,com

Regional Director,

J&K, PCC,

Kashmir.

No. PCC/KUL/DO/2,|5Z t- >> Dated:tLnuzozs.

Subject: -updated Information of Mining Blocks (RBM) in Disrricr Kulgam.

Sh,

Kindly find enclosed herewith updated list of Minor Mineral Blocks (RBM) in
Dishict Kulgam for favour of information please.

Yours
li-{w

il

Copy to the:
Member Sccretary, J&K PCC

-5
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S.No
NameIndustry Category Number

CTOIssue
Date

CTO Valid
date

EC Validity Area
Consent
Status

Re marks

ItwsJ&KProjects
Corporation
Block-O4

Orange l 565883 27 lulay2020 30-Jul-21

Non-
Operational
since April

2022

4.ll Ir
CTO

Expired
Non-Operational

1 Kapil Aggarwal- Block No -
07 RBD 468392s 25-Oct-25 3l-Mar-26 2t).03.2026 9.9r r-l

Valid
Consent

Operational

06-Ocr23ORANGE 4893054 24.09.2025 0.60 [l CTO
Expired

EC format
submitted vide no.
294 dt.28.05.2025,
(Non-Operational)

3
Mushtaq ul Islam Block No
l0

I 8-Jan-25 08-Apr-26 07.01.2026RED 5059569 9.21H
Valid

Consent
OperationalHem Chand Singh, Block

No-1I4

20-Sep-23 28-Apr-24 Ec Expired 4.46 H4s5269t
CTO

ExpiredORANGE

EC format
submitted vidc no.
294 dt.28.05.2025
(Non-Ope rational)

Shri Kimat Lal- Block No -

t25

18-Jan-25 08-Apr-26 05.04.2026 9.32H
Valid

Consent
5057823RED OperationalSai Mines, Block No'- 13

6

4.26H CTO
Expired

20-Apr-24 EC Expired

EC format
submitted vide no.
294 dt.28.05.202s
(Non-Operalional)

3768849 20-Sep-23ORAIYGEShri Mangal Singh-Block

No -147

rl a\

b'w \w\l-- o

I

30-Jul-24
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8 CTO
Expired

EC format
submitted vide no.

294 dt.28.05.2025
(Non-Operational)

Chilaan Asthal Bridge
Downstream Vishu Nallah-
Block No - 15

ORANGE 4099610 03-Jan-23 2l-Apr-23 EC Expired 1.22 H

9
Kulgam Bridge
Downstream Vishu Nallah,
Blolck No- 18

OR-{NGE 4.09 H
c'11)

Expired

EC format
submitted vide no.

29{ dt. 28.05.2025
(Non-Operational)

25-Sep-23 28-Apr-24 EC Expired

10
Kulgam Bridge D/S

Vishaw Nallah Block No
-19

ITEI) 4487472 l8-May-24 3 I -Jan-25 17.04.2025 9.52 LI
CTO

Expired

EC format
submitted vide no.
294 dt.28.05.2025
(Non-Operational)

ORANGtr 4680764 l4-r\ov-25ll I}razloo Bridge U/S Vishaw
Nallah Block No - 20

20-Nov-25 20.11.2025 1.85 H
Valid

Consent
C)perational

ORATiGE 4598446 02-Aug-24 30-Apr-25
Mushtaq-Ul-Islam- Block
No-22

EC Expired 4.26 Hl2 CTO
Expired

Non-Operational

RED 42270t9 07-Fcb-24 10-Nov-24 23.12.2024 9.09 H
Mohammad Yaseen ParraY-

Block No - 23
CTO

Expired
l3

EC format
submitted vide no.
294 dt.28.05.2025
(Non-Operational)

ORANGE 4553981 20-Sep-23 20-Apr-24Shri Rahil ChoudharY -

BlockNo - 24
EC Expired 4.33 H

CTO
Expired

l4

EC format
submitted vide no.
294 dt.28.05.2025
(Non-Operational)

\

6 r(j -fJr---' O

3776838
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l5 Vishaw Kulgam_
No-25

Y-ashmuj D/SBridge

Block
ORANGE 44812s7 l3-Jul-24 3t-04-202s 09.05.202s 1.70 H

CTO
Expired Non-Operational

l6 Z-

Ahmad
Kak Pulapora, walTta
As Brihmuji dge
B lock No 26

OIL{NCI] 4487765 20-May-24 28-Feb-25 1.1.0-i.2025 3.2011 CTO
Ii.xpired Non-()perational

l7 Minor Mineral Block _

Block No- 22 RED 4487502 l8-May-24 22-May-25 24.05.2025 5.10 H CTO
Expired

EC format
submitted vide no.
294 dt.28.05.2025
(Non-Operational)

18
M/s Kapil Aggarwal, Mah
Village down stream, Block
No-28

RED 5059723 17-Jan-25 l8-Mar-26 17.03.2026 8.89 H Valid
Consent 0perational

l9 Sai Mines, , Block No - 30 ORANGE s0 I 4201 l6-Nov-23 03-Jun-26 05.04.2026 0.60 H Valid
Consent Operational

with vafid CTo :06 ( Block 07,11,13, 20,28,30) and are operational, rest are non-opcrationat
With Vatid EC: 06 ( Block 07,11,13, 20,2g,30)

Environmental Compensation format farwarded: 09 = (10,1 2,1 4,15,1 g,19,23, 24,27)

F-A
\\
.r\tiv

S*\a,-Tqr\i1r,o>s

S'H'v-r'"'"^*a-
Dr',.qsTJ*$_

Ivlir,

o
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Anne,l - 3

Jammu and Kashmir pollution Controt Committee
Parivesh Bhavan. Forest Complex ll Sitk Factory Road
Transport Nagar, JammLr, .180 006 ll Ralbagh, Srinagar, 19

Tel - 0191-2476927 i mail - membeEecretarykspcb@gmail com

Mr. Mushtaq Ul Islam,
Prop. Mining of Minor Mineral (River Bed Matgerial) Block-ro,
J-Ching Adigam Bridge downstrean Vishu Nallah,
Village Chungi Adigam DH Pora Kulgam
District Kulgam.

No.JKPcc/LsJ/Mining-Kurg/ozy')e>^325- oatea: / - // - D-
Subject : Notice for levying of Environmental Compensation.

Whereas, on the basis of pollution potential, Mining is classified as Orange
category and obtaining the consent from the J&K pollution control committee is
mandatory along with adoption of pollution control mechanism to achieve the
Prescribed Standards of pollution; and

Whereas, earlier Consent to Operate (Renewal) was issued to you by the Jammu
& Kashmir Poliution Control Committee vide Consent No. pCC/digital/z3o639or35z of
2023 dated 06-10-2023, with validity upto Jul,2o24 for Tzoo MT/Annum and
thereafter you have failed to renew the consent from the J&K pollution control
Committee, as warranted Section 25/26 of the water (prevention and Control of
Pollution) Act,79Z4 and Section 21 of the Air (prevention and Control of pollution) Act,
r98r; and

Whereas, repeated notices were served upon you (latest on o2-o4-2o25) calling
upon thereunder to show cause as to why legal action including lelying of
Environmental Compensation be not taken for violation of environmental laws, which
you failed to respond; and

Whereas, a complaint filed before the Hon'ble National Green Tribunal principal
Bench, New Delhi in O.A. No. t3gt/2o24 titled News item titled ..Vishaw Stream
gasps for breath amid mining pollution" appearing in Greater Kashmir dated 16-
t2-2o24, and the Hon'ble NGT in its order dated 28-08-2o25 has directed to take
action against the stake holders operating without valid consent from the J&K pollution
Control Committee by imposition of environmental compensation and;

Whereas, the Divisional Officer, Pollution Control Committee, after conducting
fresh inspection of the site and report that the Mining Minor Block-1o Q Chung Adigam
Bridge Downstream Vishu Nallah, Village Chingi Adigam DH Pora Kulgam) operated by
Mr. Mushtaq-Ul- Islam, is in operation without valid consent from the J&K Pollution
Control Committee and forwarded the report alongwith Environmental Compensation
Format to the Regional Director, Pollution Control Committee, Kashmir for levying of
Environmental Compensation against the stake holders vide letter No.

JKPCC/Kul/DO / zS/ zg 4 dated 28-o5-2o25;and

Whereas, Regional Director, Pol]ution Control Committee, Kashmir endorsed the
recommendations of the Divisional Officer, Pollution Control Committee, Kulgam and
submitted the Environmental Compensation format alongwith recommendation for
levying of Environmental Compensation upon Block-1o (J Chung Adigam Bridge
Downstream Vishu Nallah, Village Chingi Adigam DH Pora Kulgam operated by
Mushtaq -Ul-Islam vide letter No. PCC/ROK/LS/NGT)/2o25l75o-51 dated to-o6-2o24;
and
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ir) You maA not be prosecuted under Environment (Protection) Act 1986 for offending
illegal extraction of mtnerals.

In the event no tenable response is received within the notice period, the order
for recovery of Environmental Compensation as per prescribed guidelines shall
become obvious against you along with initiation of prosecution proceedings in court of
Iaw against you without further notice,

Issued with the approval of ttle Competent Authority
iL.*.\/

tn co6i$tr:r, Ins
Member Secretary

JK PCC, Jammu.
Copy to the:-

l. Regional Director, PCC Kashmir for information and necessary action.
2. Divisional Officer, Pollution Control Committee, Kulgam for information and necessary

action please.

Whereas, the case was forwarded to Technical Advisory Committee (TAC)
I constituted by the JK Poilution Control Committee for expert assessment and evaluation

of Environmental Compensation, which recommended levy of Environmental
compensation for Mining of Minor Block No. 1(), operated by Sh, Mushtaq Ul Islam (at
J Chung Adigam Bridge Downstream Vishu Natlah, Village Chingi Adigam DH pora
Kulgam (as per the format submitted by D.O. PCC Kulgam) amounting to Rs.
tt,99,2,o/ = (Rupees Eleven Lakhs , Ninety Nine Thousand and Two Hundred Fifty
only);and

Whereas, the modus operandi adopted by you for extraction of Mining is in
violation of Section z5/26 of the Water (Prevention and Control of pollution) Act, tg74
and Section 21 of the Air (Prevention and Control of pollution)Act, 1981 and
Environmental Protection Act, 1986 and;

Whereas, in terms of Hon'ble National creen Tribunal directions and the
approved guidelines, you are liable for the Environmental Compensation for
damaging the environment besides prosecution proceedings against you in terms of
Section 17 of Environment(Protection) Act, 1986.

Now, therefore, take this notice and show cause within t5 days from the date of
issuance of this notice as to why:-

i,) Environmental Compensatton amount to Rs. 11,gg,27o/- lacs (Rupees Elevan
Lakhs, Ninety Nine Thousand and Two Hundred Fifty only) levging against you
on the basis of Polluter Pays Principle (PPP) in terms of dtrections of the Hon'ble
Nafional Green Tribwta.l be not recovered from you.
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Ay:-'t
Jammu and Kashmir Pollution Control Commattee

a Pa.rvesh Bhavan. Forest Complex ll Srlk Factory Road
Transport Nagar Jammu 180 006 ll naloagn Sr,nagar

1e - 0191-2416921 mail- membersecretaryJkspcb@gmar com

190 008

Shri Kimat Lal ,

Prop. Minor Mineral (River Bed Material) Block-12,
Village Marhama Downstream Vishu Nallah Kulgam,
District Kulgam.

No.JKpcc/LsJ/Minins-xttg/oz5///04 - 3oo Dared: 7 -//-24 -
Subject : Notice for levying of 6nvironmental Compensation.

Whereas, on the basis of pollution potential, Mining is classified as Orange
category and obtaining the consent from the J&K Pollution Control Committee is
mandatory along with adoption of pollution control mechanism to achieve the
Prescribed Standards of poilution; and

Whereas, earlier Consent to Operate (Renewal) was issued to you by the Jammlr
& Kashmir Pollution Control Committee vide Consent No. Pcc/digital123063268388 of
2023 dated 2o-o9-2o23, with validity upto April,2o24, for rzo8z6.8 MT/Annum and
thereafter you have failed to renew the consent from the J&K Pollution Control
Committee, as warranted Section 25/26 of the Water (Prevention and Control of
Pollution) Act, 1974 and Section 21 of the Air (Prevention and Control of Pollution) Act,
1981; and

Whereas, repeated notices were served upon you (latest on o2-o4-2o25) calling
upon thereunder to show cause as to why lega1 action including lelying of
Environmental Compensation be not taken for violation of environmental laws, which
you failed to respond; and

Whereas, a complaint filed before the Hon'ble National Green Tribunal Principal
Bench, New Delhi in O.A. No. t3gllzoz4 titled News item titled "Vishaw Stream
gasps for breath amid mining pollution" appearing in Greater Kashmir dated 16-
t2-2o24, and the Hon'ble NGT in its order dated 28-08-2o25 has directed to take
action against the stake holders operating without valid consent from the J&K Pollution
Control Committee by imposition of environmental compensation and;

Whereas, the Divisional Officer, Pollution Control Committee, after conducting
fresh inspection of the site and report that the Mining Minor Block-r2 (Village
Marhama Downstream Vishu Nallah) operated by Mr. Kimat Lal, is in operation
without valid consent from the J&K Pollution Control Committee and forwarded the
report alongwith Environmental Compensation Format to the Regional Director,
Pollution Control Committee, Kashmir for levying of Environmental Compensation
against the stake holders vide letter No. JKPCC/Kul IDA/zSlzgq dated z8-o5-zoz5;and

Whereas, Regional Director, Pollution Control Committee, Kashmir endorsed the
recommendations of the Divisionai Officer, Pollution Control Committee, Kulgam and
submitted the Environmental Compensation format alongwith recommendation for
levying of Environmental Compensation upon Minor Mineral Block-12 (at Village
Marhama Downstream Vishu Nallah-District Kulgam operated Mr. Kimat Lal vide letter
No. PCC/ROK/LS/NGT)/2o25l75o-51 dated 10-06-2o24; and
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f,
Whereas, the case was forwarded to Technical Advisory Committee (TAC)

constituted by the JK Pollution Control Committee for expert assessment and evaluation
of Environmental Compensation, which recommended levy of Environmental
compensation for Minor Mineral Block No. 12, operated by Mr. Kimat Lal (at Village
Marhama Downstream Vishu Nallah-District Kulgam (as per the format submitted by
D.O. PCC Kulgam) amounting to Rs, 302,93,550/= (Rupees Three Crore Two Lakh
Ninety Three thousand Five Hundred fifty only);and

Whereas, the modus operandi adopted by you for extraction of Mining is in
violation of Section zS/26 of the Water (Prevention and Control of Pollution) Act, 7974
and Section 21 of the Air (Prevention and Control of Pollution)Act, 1981 and
Environmentai Protection Act, 1986 and;

Whereas, in terms of Hon'ble National Green Tribunal directions and the
approved guidelines, you are liabie for the Environmental ComPensation for
damaging the environment besides prosecution proceedings against you in terms of
Section r7 of Environment(Protection) Act, r986.

Now, therefore, take this notice and show cause within r5 days from the date of
issuance of this notice as to why:-

iii) Environmental Compensation amount to Rs. 302,93,550/= (Rupees Three Crore
Two Lakh Ninety Three thousand Five Hundred fifty only)levging agatnst you on

the basis of Polluter Pags Principle (PPP) in terms of direcrtons of the Hon'ble
N ational Green Trtbunal be not recovered Jrom gou.

iv) You mag not be prosecuted under Envirorlment (Protection) Act 1986 for ofJending
illegal extractton of minerals.

In the event no tenable response is received within the notice period, the order

for recovery of Environmental Compensation as per prescribed guidelines shall

become obvious against you along with initiation of prosecution proceedings in court of

law against you without further notice.

Issued with the approval of the Competent Authority

(R ath), IFS
SecretaryMenr

JK PCC, Jammu.
Copy to the:-

r. Regional Director, PCC Kashmir for information and necessary action

2. Divisional Officer, Pollution Controi Committee, Kulgam for information and necessary

action please.
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan Foresl Corrplex ll Srlk Factory Road
Transpo't Nagar Jamrnu. 180006 11 RaJoagh Srilagar 190008

Te - 01 91 -2476927 mail - membe6ecrelaryjkspcb@g ma I com

/ruq->tt 7 r->r-

Mr. Mangal Singh,
Prop. Minor Mineral (River Bed Material) Block-l4,
Village N Chillan Asthal Bridge Upstream Vishu Nallah Kulgam,
District Kulgam.

NO.JKPcC/LSJ/Mining-Kulg/o2s Dated:

Subject : Notice for levying of Environmental Compensation.

Whereas, on the basis of pollution potential' Mining is classified as Orange

category and obtaining the consent from the J&K Pollution Control committee is

mandatory along with adoption of pollution control mechanism to achieve the

Prescribed Standards of pollution; and

Whereas, earlier Consent to Operate (Renewal) was issued to you by the Jammu
& Kashmir Pollution Control Committee vide Consent No. PCC/digital123063768849 of
2023 dated 2o-og-2o23, with validity upto April,2o24, for 13z5z9.6 MT/Annum and

thereafter you have failed to renew the consent from the J&K Pollution control
Committee, as warranted Section 25/26 of the Water (Plevention and Control of
Pollution) Act,7974 and section 21 of the Air (Prevention and control of Pollution) Act,

rgSr; and

whereas, repeated notices were served upon you (latest oD o2-o4-2o25) calling

upon thereunder to show cause as to why legal action including lelying of
Environmental Compensation be not taken for violation of environmental laws, which

you failed to respond; and

whereas, a complaint filed before the Hon'b1e Nationai Green Tribunal Principal

Bench, New Delhi in o.A. No. t3g].l2,O24 titled News item titled "Vishaw stream
gasps for breath amid mining pollution" appearing in Greater Kashmir dated 16-

r2-2O24, and the Hon,ble NGT in its order dated 28-08-2025 has directed to take

action against the stake holders operating without valid consent from the J&K Pollution

Control Committee by imposition of environmental compensation and;

Whereas, the Divisional Officer, Pollution Control Committee, after conductit.tg

fresh inspection of the site and report that the Mining Minor Block-14 (Village N Chillan

Asthal Bridge upstream Vishu Nallah) operated by Mr. Mangal singh, is in operation

without valid consent from the J&K Pollution control committee and forwarded the

report alongwith Environmental compensation Format to the Regional Director,
pollution Control Committee, Kashmir for levying of Environmental Compensation

against the stake hoiders vide letter No. JKPCC/Kul lDOl25l2g4 dated 28-05-2025;and

whereas, Regional Director, Pollution control committee, Kashmir endolsed the

recommendations of the Divisional officer, Pollution control committee, Kulgam and

submitted the Environmental compensation format alongwith recommendation foI
levying of Environmental Compensation upon Minor Mineral Block-14 (Village N

chillan Asthal Bridge Upstream vishu Nallah operated Mr. Mangal Singh vide letter No.

PCC/RoK/LS/N GT) I 2025 I 7 50-51 dated ro-o6-zoz4; and

Anne-+-S

320



Whereas, the case was forwarded to Technical Advisory Committee (TAC)

constituted by the JK Pollution Control Committee for expert assessment and evaluation
of Environmental Compensation, which recommended levy of Environmental
compensation for Minor Mineral Block No. r.4, at Village N Chillan Asthal Bridge

Upstream Vishu Nallah) operated by Mr. Mangal Singh (as per the format submitted by

D.O. pCC Kulgam) amounting to Rs. 454,?,g,ooo/= (Rupees Four Crore Fifty Four Lakh

Twenty Three thousand only);and

Whereas, the modus operandi adopted by you for extraction of Mining is in
violation of Section z5lz6 of the Water (Prevention and Control of Pollution) Act, t974

and Section zt of the Air (Prevention and Control of Pollution)Act, 1981 and

Environmental Protection Act, r986 and;

Whereas, in terms of Hon'ble National Green Tribunal directions and the

approved guidelines, you are liable for the Environmental Compensation for
damaging the environment besides prosecution proceedings against you in terms of

Section r7 of Environment(Protection) Act, 1986.

Now, therefore, take this notice and show cause within 15 days from the date of

issuance of this notice as to whY:-

t. Envtronmental Compensation amount fo Rs. 454,23,ooo/= (Rupees Four Crore

Fifty Four Lakh Twenty Three thousand only)levying against you on the basis of
polluter Pays Principle (PPP) tn terms of directions of the Hon'ble National

Green Trtbunal be not recovered from Aou'

ii. you mag not be prosecuted. und.er Environment (Protection) Act t9B6 for offending

illegal extraction of minerals.

In the event no tenable response is received within the notice period, the order

for recovery of Environmental Compensation as per prescribed guidelines shall

become obvious against you along with initiation of prosecution proceedings in court of

Iaw against you without further notice.

Issued with the approval of the Competent Authority

(R , IFS
Member Secretary

JK PCC, Jammu.

Copy to the:-

1. Regional Director, PCC Kashmir for information and necessary action.

z. Divisional Officer, Pollution Control Committee, Kulgam for information and necessary

action please.
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Jammu and Kashmir Pollution Control Committee

190 008

Mr. Amit Mahajan,
Prop. Minor Vtinerat (River Bed Material) Block-rs,
at Chillan Asthal Bridge Downstream Vishu Nallah Kulgam,
District Kulgam.

No.JKPcc/LSJ/Mining-Kurg/ozrlZll-Z/V Dated: +^ ll - ))-
Subject : Notice for levying of Environmental Compensation.

Whereas, on the basis of pollution potential, Mining is classified as Orange

category and obtaining the consent from the J&K Pollution Control Committee is
mandatory along with adoption of pollution control mechanism to achieve the

Prescribed Standards of pollution; and

Whereas, earlier Consent to Operate (Renewal) was issued to you by the Jammu
& Kashmir Poilution Control Committee vide Consent No. PCC/digital/z3o6z854oz3 of
2oz3 dated o3-o1-2o23, with validity upto April,2oz4, for l.25426.48 MT/Annum and

thereafter you have failed to renew the consent from the J&K Pollution Control

Committee, as warranted Section z5lz1 of the Water (Prevention and Control of
Pollution) Act, tg74 and Section zr of the Air (Prevention and Control of Pollution) Act,

rgBr; and

Whereas, repeated notices were served upon you (latest on o2-o4-2o25) calling

upon thereunder to show cause as to why legal action including levying of

Environmental Compensation be not taken for violation of environmental laws, which
you failed to respond; and

Whereas, a complaint filed before the Hon'ble National Green Tribunal Principal

Bench, New Delhi in O.A. No. r39r/2o24 titled News item titled "Vishaw Stream
gasps for breath amid mining pollution" appearing in Greater Kashmir dated 16-

tz-zoz4, and the Hon'ble NGT in its order dated z8-o8-zoz5 has directed to take

action against the stake holders operating without valid consent from the J&K Pollutioti

Control Committee by imposition of environmental compensation and;

Whereas, the Divisional Officer, Pollution Control Committee, after conducting

fresh inspection of the site and report that the Mining Minor Block-r5 (Chillan Asthal

Bridge Downstream Vishu Nallah) operated by Mr. Amit Mahajan, is in operation

without valid consent from the J&K Pollution Control Committee and forwarded the

report alongwith Environmental Compensation Format to the Regional Director,
pollution Control Committee, Kashmir for levying of Environmental Compensation

against the stake holders vide letter No. JKPCC lKuUDOlz5l2g4 dated 29-05-2025;and

Whereas, Regional Director, Poliution Control Committee, Kashmir endorsed the

recommendations of the Divisional Officer, Pollution Control Committee, Kulgam and

submitted the Environmental Compensation format alongwith recommendation for

Ievying of Environmental Compensation upon Minor Mineral Block-15 (Chillan Asthal

Bridge Downstream Vishu Nallah-District Kulgam operated Mr. Amit Mahajan vide

letter No. PCC/ROK/LS/NGT) I zozSl Z5o-51 dated 70-06'2024; and

Parivesh Bhavan, Forest Complex ll Sitt< Factory Road
Transport Nagar, Jammu, 180 006 lt Rajbagh, Srinagar

Tel - 0191-2476927; maal - membersecretaryjkspcb@gmail.com

rlrane,+ - (,
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Whereas, the case was forwarded to Technical Advisory Committee (TAC)

constituted by the JK Pollution Control Committee for expert assessment and evaluation
of Environmental Compensation, which recommended levy of Environmental
compensation for Minor Mineral Block No. t5, operated by Mr. Amit Mahajan (at
Viltage ChiIIan Asthal Bridge Downstream Vishu Nallah-District Kulgam (as per the
format submitted by D.O. PCC Kulgam) amounting to Rs. 458,88,15o/= (Rupees Four
Crore Fifty Eight Lakh Eighty Eight thousand One Hundred fifty only);and

Whereas, the modus operand.i adopted by you for extraction of Mining is in
violation of Section zS/zG of the Water (Prevention and Control of Pollution) Act, 1974

and Section 2L of the Air (Prevention and Control of Pollution)Act, 1981 and

Environmental Protection Act, r986 and;

Whereas, in terms of Hon'ble National Green Tribunal directions and the

approved guidelines, you are liable for the Environmental Compensation for
damaging the environment besides prosecution proceedings against you in terms of
Section 17 of Environment(Protection) Act, 1986.

Now, therefore, take this notice and show cause within r5 days from the date of
issuance of this notice as to why:-

i. Environmental Compensatton amount to Rs. 458,88,15o/= (Rupees Four Crore

Fifty Eight Lakh Eighty Eight thousand One Hundred fifty only) levging against

Aou on the basis of Pottuter Pays Principle (PPP) in terms of directions of the

Hon'ble National Green Trtbunal be not recovered from Aou.

ii. you may not be prosecuted under Envtronment (Protection) Act t9B6 for offending

illegal extractton of mtnerals.

In the event no tenable response is received within the notice period, the order

for recovery of Environmental Compensation as per prescribed guidelines shall

become obvious against you along with initiation of prosecution proceedings in court of

Iaw against you without further notice.

Issued with the approval of the Competent Authori$ 
a

A'-'-
(R Gdp\ath), IFS
Member SecretarY

JK PCC, Jammu.
Copy to the:-

1. Regional Director, PCC Kashmir for information and necessary action.

z. Divisional Officer, Pollution Control Committee, Kulgam for information and necessary

action please.
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Jammu and Kashmir Pollution Control Committee
Paflvesh Bhava4 Forest Complex ll S lk Factory Road
Transport Naga, Jarl.lu 180 006 ll Rajbag,. Slragar '90 008

Tel 0191-2476927 marl ' mernbersecretaryik spcb@grnar corn

Mr. Amit Mahajan,
Prop Minor Mineral (River Bed Material) Block-l8,
Kulgam Bridge Downstream Vishu Nallah Kulgam,
District Kulgam,

No.JKPcc/LsJ/M inins,-Kutg/ ozs/ b lr,-_ Z I V
subject : Notice for lelrying of Environmental Compensation.

Dated:

Whereas, on the basis of Pollution Potential, Mining is classified as orange
category and obtaining the consent from the J&K Pollution control committee is
mandatory along with adoption of pollution control mechanism to achieve the

Prescribed Standards of pollution; and

Whereas, earlier Consent to Operate (Renewal) was issued to you by the Jammu
& Kashmir Pollution control committee vide consent No. PcC/digital123063776838 of
2023 dated 25-og-2o23, with validity upto April'2o24, for tz7tg6 MT/Annum and

thereafter you have failed to renew the consent from the J&K Pollution control
committee, as warranted section 25/26 of the water (Prevention and control of
Pollution) Act, 7974 and section zr of the Air (Prevention and Control of Pollution) Act,

19 81; and

whereas, repeated notices were served upon you (latest on o2-o4-2o25) calling

upon thereunder to show cause as to why legal action including levying of

Environmental Compensation be not taken for viotation of environmental laws, which

you failed to respond; and

whereas, a complaint filed before the Hon'ble National Green Tribunal Principal

Bench, New Delhi in o.A. No. t3g1l2o24 titled News item titled "Vishaw stream
gasps for breath amid mining pollution" appearing in Greater Kashmir dated 16-

,r-ioz5, and the Hon,ble NGT in its order dated 28-08-21125 has directed to take

action against the stake holders operating without valid consent from the J&K Pouution

Control Committee by imposition of environmental compensation and;

whereas, the Divisional officer, Pollution controi committee, after conducting

fresh inspection of the site and report that the Mining Minor Block-18 (at Kulgam

Bridge Downsffeam Vishu Nallah) operated by Mr' Amit Mahajan' is in operation

without valid consent from the J&K Pollution control committee and forwarded the

report alongwith Environmental compensation Format to the Regional Director,

pollution Control Committee, Kashmir for levying of Environmental Compensation

against the stake holders vide letter No. JKPCC/Kut lDOl25l2g4 dated 28-o5-2o25;and

whereas, Regional Director, Pollution control committee, Kashmir endolsed the

recommendations of the Divisional Officer, Pollution Control Committee, Kulgam and

submitted the Environmental compensation format alongwith recommendation for

levying of Environmental Compensation upon Minor Mineral Block-18 (at Kulgam

nriige- oownstream Vishu Nallah-District Kulgam operated Mr' Amit Mahajan vide

lette; No. PCC/ROK/LS/N GT) l2o25l750'51 dated 70-06-2024; and

fiv.nef -?
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Whereas, the case was forwarded to Technical Advisory Committee (TAC)

constituted by the JK Poilution Control Committee for expert assessment and evaluation
of Environmental compensation, which recommended levy of Environmental
compensation for Minor Mineral Block No. r8, oPerated by Mr' Amit Mahajan (at

Kutgam Bridge Downstream vishu Nallah-District Kulgam (as per the format submitted

by D.O. PCC Kulgam) amounting to Rs.332,50,875/= (Rupees Three Crore Thirty Two

Lakh Fifty thousand Eight Hundred Seventy Five only);and

Whereas, the modus opetandi adopted by you for extraction of Mining is in
violation of section 25/26 of the water (Prevention and control of Pollution) Act,7974
and Section 21 of the Air (Prevention and Control of Pollution)Act, 1981 and

Environmental Protection Act, 1986 and;

Whereas, in terms of Hon'ble National Green Tribunal directions and the

approved guidelines, you are liable for the Environmental Compensation for
damaging the environment besides prosecution proceedings against you in terms of

Section r7 of Environment(Protection) Act, 1986.

Now, therefore, take this notice and show cause within 15 days from the date of
issuance of this notice as to why:-

i. Envtronmental Compensafion amounf to Rs. 332,50,875/= (Rupees Three Crore

Thirty Two Lakh Fifty thousand Eight Hundred Seventy Five only) Ievying

against gou on the basis of Polluter Pags Principle (PPP) in terms of directions
of the Hon'ble Nafional Green Tribunal be not recovered from gou.

ii. You mau not be prosecuted under Environment (Protection) Act 1986 for offending

illegal extraction of minerals.

In the event no tenable response is received within the notice period, the order

for recovery of Environmental compensation as per prescribed guidelines shall

become obvious against you along with initiation of prosecution proceedings in court of

law against you without further notice.

Issued with the aPProval of the ComPetent Authority

LPt'-
(R GoPi{Fth), IFs
Membertecretary

JK PCC, Jammu.
Copy to the:-

r. Regional Director, Pcc Kashmir for information and necessary action.

2. Divisional officer, Pollution control committee, Ku]gam for information and necessary

action please.
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Jammu and Kashmir Pollution Control Committee
Pa.rvesh Bhaval. Forest Complex ll Sr ( Factory Road
Transport Nagar Jammu '180 006 ll Raloagn S'rnagar. 190 OO8

Te - 0191'2476927 maiL- membersecretarykspcb@gmarl com

Mr. Khurshid Ahmad Mir,
Prop. Minor Mineral (River Bed Material) Block-19,
S- Kulgam bridge, Downstream Vishu Nallah Kulgam,
District Kulgam.

No. JKPcc/LsJ/Minins-Kurs/o2 rblTn rO ?' //'?g'Dated:

Subject : Notice for levying of Environmental Compensation.

Whereas, on the basis of pollution potentiai, Mining is classified as Orange
category and obtaining the consent from the J&K Pollution Control Committee is
mandatory along with adoption of pollution control mechanism to achieve the
Prescribed Standards of pollution; and

Whereas, earlier Consent to Operate (Renewal) was issued to you by the Jammu
& Kashmir Pollution Control Committee vide Consent No. Pcc/digital/z3o636zojz3 ol
2023 dated o5-o8-2o23, with validity upto January,zoz4, for 1142oo MT/Annum and
thereafter you have failed to renew the consent from the J&K Pollution Control
Committee, as warranted Section 25/26 of the Water (Prevention and Control of
Pollution) Lct, tg74 and Section zr of the Air (Prevention and Control of Pollution) Act,
r98r; and

Whereas, repeated notices were served upon you (latest on o2-o4-2o25) calling
upon thereunder to show cause as to why 1ega1 action including levying of
Environmental Compensation be not taken for violation of envlronmental laws, which
you failed to respond; and

Whereas, a complaint filed before the Hon'ble National Green Tribunal Principal
Bench, New Delhi in O.A. No. t3gt/2o24 titled News item titled "Vishaw Stream
gasps for breath amid mining pollution" appearing in Greater Kashmir dated 16-

t2-2o24, and the Hon'ble NGT in its order dated 28-08-2o25 has directed to take

action against the stake holders operating without valid consent from the J&K Pollution
Control Committee by imposition of environmental compensation and;

Whereas, the Divisional Officer, Pollution Control Committee, after conducting
fresh inspection of the site and report that the Mining Minor Block-19 (Village S-

Kulgam bridge, Downstream Vishu Nallah) operated by Mr. Khursheed Ahmad Mir, is in

operation without valid consent from the J&K Pollution Control Committee and

forwarded the report alongwith Envilonmental Compensation Format to the Regiolal
Director, Pollution Control Committee, Kashmir for levying of Environmental
Compensation against the stake holders vide letter No. JKPCC/Kui lDOl25l294 d'ated

z8-o5-zoz5;and

Whereas, Regional Director, Pollution Control Committee, Kashmir endorsed the

recommendations of the Divisional Officer, Pollution Control Committee, Kulgam and

submltted the Environmental Compensation format alongwith recommendation for
levying of Environmental compensation upon Block-1g (S-Kulgam Bridge, Downstrean-t

Vishu Nallah-District Kulgam operated Mr. Khursheed Ahmad Mir vide letter No.

PCC/ROK/LS/N GT) l2o25l750-51 dated 10-06-2024; and
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Whereas, the case was forwarded to Technical Advisory Committee (TAC)
constituted by the JK Pollution Control Committee for expert assessment and evaluation
of Environmental Compensation, which recommended lely of Environmental
compensation for Minor Mineral Block No. 19, operated by Mr. Khursheed Ahmad Mir
(S-Kulgam bridge, Downstream Vishu Nallah-District Kulgam (as per the format
submitted by D.O. PCC Kulgam) amounting to Rs. 165,94.65o/= (Rupees one Crore
Sixty Five Lakh Ninety Four Thousand Six Hundred fifty only);and

Whereas, the modus operand,i adopted by you for extraction of Mining is in
violation of Section z5lz6 of tlle Water (Prevention and Control of Pollution) Act, LgZ4
and Section 21 of the Air (Prevention and Control of Pollution)Act, 1981 and
Environmental Protection Act, 1986 and;

Whereas, in terms of Hon'ble National Green Tribunal directions and the
approved guidelines, you are liable for the Environmental Compensation for
damaging the environment besides prosecution proceedings against you in terms of
Section r7 of Environment(Protection) Act, 1986.

Now, therefore, take this notice and show cause within r5 days from the date of
issuance of this notice as to why:-

Envtronmental Compensatton amount to Rs. 165,94,65o/= (Rupees one Crore
Sixfy Five Lakh Ninety Four Thousand Six Hundred fifty only) levying against

Aou on the basis of Polluter Pags Principle (PPP) in terms of directions oJ the
Hon'ble National Green Tribunal be not recovered from gou.

You mau not be prosecuted under Environment (Protection) Act 1986 for offendtng
ilLegaL extraction of mineraLs.

In the event no tenable response is received within the notice period, the order
for recovery of Environmental Compensation as per prescribed guidelines shall

become obvious against you along with initiation of prosecution proceedings in court of
law against you without further notice.

Issued with the approval of the Competent Authority

I
(R Gop ath), IFS
Membei Secretary

JK PCC, Jammu.
Copy to the:-

1. Regional Director, PCC Kashmir for information and necessary action.

2. Divisional officer, Poltution control committee, Kulgam for information and necessary

action please.

l.
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Jammu and Kashmir Pollution Control committee
Panvesh Bhavan Forest Complex ll Silk Factory Road

Transport Nagar, Jammu, '180 006 ll Rajbagh. Snnagar' 190 008

Tel - 0191-2476927: maiL - membeBecrctarylkspcb@gmail com

Mr. Mohammad Yaseen Parrey,
Prop. Minor Mineral Mining Project (River Bed Material) Block-23,
Ashmuji Bridge Upstream,Vishu Nallah Kulgam,
District Kulgam.

No.JKPcc/LsJ/Minins-(ulsam/o */V? | - 3?B Dated:

Subject : Notice for le!rying of Environmental comPensation.

7-f/->^

whereas, on the basis of pollution potential, Mining is classified as orange
category and obtaining the consent from the J&K Pollution Control Committee is

mandatory along with adoption of pollution control mechanism to achieve the

Prescribed Standards of poliution; and

Whereas, earlier Consent to Operate (Renewal) was issued to you by the Jammu
& Kashmir pollution Conftol Committee vide Consent No. Pcc/digital l24o64227otg of
2024 dated t}-o4-2o24t with validity upto November 2024, for rogooo MT/Annum
and thereafter you have failed to renew the consent from the J&K Pollution control
committee, as warranted section 25/26 of the water (Prevention and control of
pollution) Act, tg74 and section zt of the Air (Prevention and control of Pollution) Act,

r98r; and

whereas, repeated notices were served upon you (latest on o2-o4-2o25) calling

upon thereunder to show cause as to why legal action including levying of

Environmental Compensation be not taken for violation of environmental 1aws, which

you failed to respond; and

whereas, a complaint filed before the Hon'ble National Green Tribunal Principal

Bench, New Delhi in o.A. No. t3gt/2o24 titled News item titled "vishaw stream
gasps for breath amid mining pollution" appearing in Greater Kashmir dated 16-

tz-iorq, and the Hon'ble NGT in its order dated 28-08-2o25 has directed to take

action against the stake holders operating without valid consent from the J&K Pollution

Control Committee by imposition of environmental compensation and;

whereas, the Divisional officer, Pollution control Committee, after conducting

fresh inspection of the site and report that the Mining Minor Block-23 (at Ashmuji

fridge Upstream Vishu Nallah Kulgam) operated by Mohammad Yaseen Parrey' is it-t

op".:ution without valid consent from the J&K Pollution Control Committee and

forwarded the report alongwith Environmental compensation Format to the Regional

Director, Pollution Control Committee, Kashmir for lelrying of Environmental

compensation against the stake holders vide letter No. JKPCC/KuI /Dol25l2g4 d'ated

z8-o5-zoz5;and

Whereas, Regional Director, Pollution Control Committee' Kashmir endorsed thc

recommendationsoftheDivisionalofficer,PollutionControlCommitte€,Kulgamand
submittedtheEnvironmentalCompensationformatalongwithrecommendationfor
levying of Environmental Compensation upon Minor Mineral Block-23 (at Ashmuji

Briige"Upstream vishu Nallah) operated by Mohammad Yaseen Parrey Lal vide letter

No. icc/-nox/r-s/NGT)/2o25l75o-5r dated 10-o6-2o24; and
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Whereas, the case was forwarded to Technical Advisory Committee (TAC)

constituted by the JK Pollution Control Committee for expert assessment and evaluation
of Environmental Compensation, which recommended levy of Environmental
compensation for Minor Mineral Block No. 23, operated by Mohammad Yaseen Parrey
( at Ashmuji Bridge Upstream Vishu NaIIah Kulgam) (as per the format submitted by

D.O. PCC Kulgam) amounting to Rs. 2,70,78,975l= (Rupees Two Crore Seventy Lakh

Seventy Eight thousand Nine Hundred Seventy Five only);and

Whereas, the modus operandi adopted by you for extraction of Mining is in
violation of Section 25/26 of the Water (Prevention and Control of Pollution) Act, 1974

and Section 21 of the Air (Prevention and Control of Pollution)Act, 1981 and

Environmental Protection Act, 1986 and;

Whereas, in terms of Hon'ble National Green Tribunal directions and the

approved guidelines, you are liable for the Environmental compensation for
damaging the environment besides prosecution proceedings against you in terms of

Section 17 of Environment(Protection) Act, 1986.

Now, therefore, take this notice and show cause within 15 days from the date of
issuance of this notice as to why:-

1. Environmental Compensation amount to Rs. 2,70,78,975/= (Rupees Two Crore

Seventy Lakh Seventy Eight thousand Nine Hundred Seventy Five only) levying

against aou on fhe basis of Polluter Paas Principle (PPP) in terms of directions

of the Hon'bte Nafional Green Tribunal be not recovered from gou.

ii. You maa not be prosecuted under Environment (Protection) Act 1986 for offending

illegal extraction of minerals.

In the event no tenable response is received within the notice period, the order

for recovery of Environmental compensation as per prescribed guidelines shall

become obvious against you along with initiation of prosecution proceedings in court of

law against you without further notice.

Issued with the approval of tlte Competent Authority

(R Gop ath), IFS
Member ecretary

JK PCC, Jammu.

Copy to the:-

1. Regional Director, Pcc Kashmir for information and necessary action'

z. Divisional officer, Pollution control committee, Kulgam for information and necessary

action please.
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Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan. Forest Complex ll Srlk Factory Road
Transpon Nagar Jammu 180 006 ll Rajbagh Sn']agal

Tel - 01 g 
1 -24 76927: ma I ' membersecretaryjkspcb@g mai com

Mr. Ghulam Mohammad Pinchoo,
Prop. Mining of Minor Mineral (River Bed Materrial) Blo€k-27,
Al-Mah Village Upstream Vishu Nallah, Mah, Qaimoh Kul8am,
District Kulgam.

No.JKPcc/LsJ/Minins-Kuls/o2s / d\V -Z)q

190 008

Av.ne+- lo

V -tt'z{Dated:

Subject : Notice for lerlying of Environmental ComPensation.

Whereas, on the basis of pollution Potential, Mining is classified as Orange
category and obtaining the consent from the J&K Pollution Control Committee is
mandatory along with adoption of pollution control mechanism to achieve the
Prescribed Standards of pollution; and

Whereas, earlier Consent to Operate (Renewal) was issued to you by the Jammu
& Kashmir Pollution Control Committee vide Consent No. Pcc/digitaU 22042603823 of
2022 dated 23-05-2022,, with validity upto May,2o23, for 61200 MT/Annum and

thereafter you have faited to renew the consent from the J&K Pollution Control
Committee, as warranted Section 25/26 of the Water (Prevention and Control of
Pollution) Act,7974 and Section 21 of the Air (Prevention and Control of Pollution) Act,

r98r; and

Whereas, repeated notices were served upon you (latest on o2-o4-2o25) calling
upon thereunder to show cause as to why legal action including levying of
Environmental Compensation be not taken for violation of environmental laws, which
you failed to respond; and

Whereas, a complaint filed before the Hon'ble National Green Tribunal Principal
Bench, New Delhi in O.A. No. t3gtl2o24 titled News item titled "Vishaw Stream
gasps for breath amid mining pollution" appearing in Greater Kashmir dated 16-

t2-2o24, and the Hon'ble NGT in its order dated 28-08-2025 has directed to take

action against the stake holders operating without valid consent from the J&K Pollution

Control Committee by imposition of environmental compensation and;

whereas, the Divisional officer, Pollution control committee, after conducting

fresh inspection of the site and report that the Mining Minor Block-27 (at Al Mah

Village upstream Vishu Naltah, Mah, Qaimoh Kulgam) operated by Mr' Ghulam

Mohammad Pinchoo, is in operation without valid consent from the J&K Polltltion

Control Committee and forwarded the report alongwith Environmental Compensation

Format to the Regional Director, Pollution control committee, Kashmir for Ievying of

Environmental compensation against the stake holders vide letter No.

JKPCC/Kut/DO I 25 I 294 dated 28-o5-2o25;and

Whereas,RegionalDirector,PollutionControlCommittee,Kashmirendorsedthe
recommendations of the Divisional Officer, Pollution Control Committee, Kulgam and

submitted the Environmental compensation format alongwith recommendation for

levying of Environmental Compensation upon Mining Block-27 (at AI Mah Village

up.tr"l"rn Vishu Nallah, Mah, Qaimoh Kulgam) operated by Mr' Ghulam Mohar.nmad

Pinchoo vide letter No' PCC/RoK/L SINGT) l2o25l750-51 dated 10-06-2024; and
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Whereas, the case was forwarded to Technical Advisory Committee (TAC)

constituted by the JK Pollution Control Committee for expert assessment and evaluation
of Environmental compensation, which recommended ievy of Environmental
compensation for Minor Mineral Block No. 27, operated by Mr' Ghulam Mohammad
Pinchoo (at Al Mah Village upstream Vishu Nallah, Mah, Qaimoh Kulgam) (as per the

format submitted by D.O. PCC Kulgam) amounting to Rs. 12,13,2ool= (Rupees One

Crore Twenty One Lakh Three thousand Two Hundred only);and

Whereas, the modus operandi adopted by you for extraction of Mining is in
violation of Section 25126 of the Water (Prevention and ConEol of Poliution) Act, 1974

and Section 21 of the Air (Prevention and Control of Pollution)Act, 1981 and

Environmental Protection Act, 1986 and;

Whereas, in terms of Hon'ble National Green Tribunal directions and the

approved guidelines, you are liable for the Environmental compensation for
damaging the environment besides prosecution proceedings against you in terms of
Section 17 of Environment(Protection) Act, 1986.

Now, therefore, take this notice and show cause within 10 days from the date of
issuance of this notice as to why:-

i. Environmental Compensation amount to Rs. r2'13,2oo/= (Rupees One Crore

Twenty one Lakh Three thousand Two Hundred only) levying against aou on the

basis of Polluter Pags PrinciPle (PPP) in terms of directions of the Hon'ble

National Green Tribunal be not recovered from gou.

ii. you maa not be prosecuted undef Environment (Protection) Act 1986 for offending

illegal extraction of minerals.

In the event no tenable response is received within the notice period, the order

for recovery of Environmental Compensation as per prescribed guidelines shall

become obvious against you along with initiation of prosecution proceedings in court of

Iaw against you without further notice.

Issued with the approval of the comPetent Authority 
^L-/

(R co$\rath), rFs
Member SecretarY

JK PCC, Jammu

Copy to the:-

1. Regional Director, PCC Kashmir for information and necessary action'

2.Divisionalofficer,Pollutioncontrolcommittee,Kulgamforinformationandnecessary
action Please.
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At r.c-.r. - 11

Jammu and Kashmir Pollution Control Committee
Par,vesh Bhavan Foresl Conplex ll Srk Faclory Road
T'arspol Nagar Jammu 180 006 ll Raloagf. S-rragar. 190 OO8

Tel- 0191-2476927 ma I - membersecretarykspcb@grnarl com

Mr. Rahil Choudhary,
Prop. Minor Mineral (River Bed Material) Block 24,
Ashmuji Bridge Upstream Vishu Nallah,
District Kulgam .- ^ ^NoJKpcc/LsJ/Mining-Kulg/oz t/ ZN' S h,ur.o,7 - //' ZS-

7
Subject : Notice for levying of Environmental Compensation,

Whereas, on the basis of pollution potential, Mining is classified as Orange
category and obtaining the consent from the J&K Pollution Control Committee is
mandatory along with adoption of pollution control mechanism to achieve the
Prescribed Standards of pollution; and

Whereas, earlier Consent to Operate (Renewa]) was issued to you by the Jammu
& Kashmir Pollution Control Committee vide Consent No. PCC/digital/23o632GT764 of
2023 dated 2,o-og-2o23, with validity upto April,2o24, fot 136L32 MT/Annum and
thereafter you have failed to renew the consent from the J&K Pollution Control
Committee, as warranted Section 25/26 of the Water (Prevention and Control of
Pollution) Act, 7974 and Section 21 of the Air (Prevention and Control of Pollution) Act,
1981; and

Whereas, repeated notices were served upon you (latest on o2-o4-2o25) calling
upon thereunder to show cause as to why legal action including lelying of
Environmental Compensation be not taken for violation of environmental laws, which
you failed to respond; and

Whereas, a complaint filed before the Hon'ble National Green Tribunal Principal
Bench, New Delhi in O.A. No. t3gtl2o24 titled News item titled "Vishaw Stream
gasps for breath amid mining pollution" appearing in Greater Kashmir dated 16-

t2-2o24, and the Hon'ble NGT in its order dated 28-08-2()25 has directed to take

action against the stake holders operating without valid consent from the J&K Pollution
Control Committee by imposition of environmental compensation and;

whereas, the Divisional officer, Pollution Control Committee, after conducting

fresh inspection of the site and report that the Mining Minor Block-24 at Ashmuji

Bridge upstream vishu Nallah Kulgam operated by Mr. Rahil choudhary, is in operation

without valid consent from the J&K Pollution Control Committee and forwarded the

report alongwith Environmental Compensation Format to the Regional Director,

Pollution Control Committee, Kashmir for levying of Environmentai Compensation

against the stake holders vide letter No. JKPCC/KuI lDOl25l2g4 dated 28-05-2025;and

whereas, Regional Director, Pollution Control Committee, Kashmir endorsed the

recommendations of the Divisional officer, Pollution control committee, Kulgam and

submitted the Environmental compensation foimat alongwith recommendation for

levying of Environmental Compensation upon Mining Minor Block-24 at Ashmuji

srlige upstream Vishu Nallah Kulgam operated by Mr. Rahil Choudhary vide Ietter No'

PCC/ ROK/LS/N GT) /2C25175o-51 dated 1o-o6-2024; and

332



?

Whereas, the case was forwarded to Technical Advisory Committee (TAC)
constituted by the JK Pollution Control Committee for expert assessment and evaluation
of Environmental Compensation, which recommended levy of Environmental
compensation for Mining Minor Block-24 at Ashmuji Bridge Upstream Vishu Nallah
Kulgam operated by Mr. Rahil Choudhary (as per the format submitted by D.o. PCC

Kulgam) amounting to Rs. 38903550/= (Rupees Three Crore Eighty Nine Lakh Three
thousand Five Hundred fifty only);and

Whereas, the modus operand.i adopted by you for extraction of Mining is in
violation of Section 25126 of the Water (Prevention and Control of Pollution) Act, 7974
and Section 21 of the Air (Prevention and Control of Po]Iution)Act, 1981 and
Environmental Protection Act, 1986 and;

Whereas, in terms of Hon'ble National Green Tribunal directions and the
approved guidelines, you are liable for the Environmental compensation for
damaging the environment besides prosecution proceedings against you in terms of
Section 17 of Environment(Protection) Act, 1986.

Now, therefore, take this notice and show cause within r5 days from the date of
issuance of this notice as to why:-

Environmental Compensation amount fo to Rs. 38903550/= (Rupees Three Crore
Eighty Nine Lakh Three thousand Five Hundred fifty only);levying against UILI
on the basis of Polluter Pays Principle (PPP) in terms of directions of the Hon'ble
National Green Tribunal be not recovered Jront you.

ii. You maA not be prosecuted under Envtronment (Protection) Act 1986 for offending
illegal extraction of minerals.

In the event no tenable response is received within the notice period, the order

for recovery of Environmental Compensation as per prescribed guidelines shall

become obvious against you along with initiation of prosecution proceedings in court of

law against you without further notice.

Issued with the approval of the Competent Authority

L^-"
(R Gdptrtath), IFs
Member Secretary

JK PCC, Jammu.
Copy to the:-

r. Regional Director, Pcc Kashmlr for information and necessary action.

z. Divisional officer, Pollution control committee, Kulgam for information and necessary

action please.
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